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Î TORATION  OF  Evacuee  Propbbtt

*462. Siai M. L. Aenwal: (a) WiU
the  Minister  of  BehabHttaHoii  be
pleased to state whether it is a fact 
that a large number of  applications 
for restoration under Section 16 of the 
Administration of Evacuee  Rroperty 
Act XXXI of 1950 has recently be« 
rejected by the Custodian in Uttar 
Pradesh on the ground that the appli­
cants had not produced the ‘Permanent 
Resettlement  Certificate*  from  the 
Government of India?

(b)  Are there cases in Uttar Pradesh 
and if so, how many, where restora­
tion has been allowed under Section
16  without producing the said Certi­
ficate?

The Dwity Sfiiiister ot VMiaMOU- 
floii (SM J. K. Blioiisle):  (a) and
(b)  .  The informati(m is being col­
lect̂ and will be laid on the Table of 
the House m due course.

Compensation to  Displace  Persons

Shii GUwaal: WiH the. Minister 
of Behabilita,tiMi be pleased to state:

(a) whe  ̂ the  recommendations 
made by Tekchand Committee in re­
gard to grant of eompMatf̂ to dis­
placed persons Irom Western Pakistan 
have been considered by Government;

(b) if so, what is their decision re- 
gardmg the same; and

 ̂(c) wben the scheme of compensa­
tion will be implemented?

The A t̂er of RehabiUtation (Shri
 ̂P.  (a) and  (b). Tekchand
Committee has not yet sent its recomr 
mendations to Government officially. 
A draft of its  recommendations  is, 
however, available and is under con­
sideration.

(c) Tentative proposals regarding the 
compensation scheme prepared in the 
Ministry of Rehabilitation were placed 
before a Conference of Secretaries of 
State Rehabilitation Departments and 
Custodians  of Evacuee Îoperty in 
September last.  Their views were con­
sidered by a Coherence of State Re­
habilitation Ministers held immedia­
tely afterwards.  Tekchand Committee 
was also consulted on the same pro­
posals.  A scheipne is now beiî pre­
pared in the light of ttie views expres­
sed in different quarters and will be 
placed before Government for orders. 
No definite date can be given at present 
when ttie scheme will be implemented.

Rajasthan Caî  M oncT

136.  Shri  Kami Singhji: Will  the 
Minister of IrrigatioB aad Power  be
pleased to state what "steps are being 
taken in '̂onnection with the Rajas­
than Canal Project of which ê pre­
liminary  investigation  hâ ' alî dy 
been carried out?

The Depaty Miiiister of Irrigati<ni 
and Power (Shri Hathi): The preli­
minary  investigations  in  connection 
with The Rajasftan Cansd are still in 
progress.  Field work has been com­
pleted and the pr(5ject report is under 
pr̂aration. ^

M aize  Starch  (Production)

137.  Dr. Amin: WiU the Minister of 
Commerce and Indnsftry be pleased to 
state:

(a) the  production of maize starch 
in the country during the year 1952 
(up to June); and

(b) the consumption of starches  in 
the country during this period?

The Minister of Commerce and in­
dustry (Shri T. T. Krishnamachari):
(a) About 6,060 tons.

(b)  About 9,800 tons of starch of all 
kinds. .

Decontrol of  Iron, Steel and  Ooal

,1S8. Dr.  Amin: Wm the  Minister 
of Commerce and Indostry be pleased 
to state:

(a) whether Government propose to 
decontrol Iron  and Steel  and  Coal; 
and

(b) if the an r̂ 4b part (a)  abow 
be in tĥ affirmative, when?

of Commerce and In*

(«) No, Sir.

(b) Does not arise.

dnstry (gliri T. T. Krishaamaehitfi):
U) No, -

Baroda  Broadcasting  Station

Will the  Minister 
be

139.  Dr. Amin: 
of Dnformation  a .
pleased to state the amount which is 
being spent annually by the Govern­
ment of India for running the Broad­
casting Station at Baroda?

Hie Mbatater  of  bformatioB  nad 
Broadcastiiig (Dr. Kedur): The
pl̂diture incurred by the  Govern­
ment of India on Baroda Station of




